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Bhopal, the 25th May 2018

Noti. No. F-A-3-17-2018-1-V (48).—In exercise of the powers conferred by Ssection 48 of the Madhya
Pradesh Good and Services Tax Act, 2017 (19 of 2017) read with sub-rule (3) of rule 83 of the Madhya Pradesh
Goods and Services Tax Rules, 2017, the Commissioner on the recommendations of the Counicl, hereby notifies
the National Academy of Customs, Indirect Taxes and Narcotics, Department of Revenue, Ministry of
Finance,Government of Inida, as the authority to conduct the examination as per the said sub-rule.

PAWAN KUMAR SHARMA, Commissioner of State Tax.
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